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Prtsrd'enl to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in resgect of ‘Railway Board'.”

Demand No. 2 Miscellaneous Expenditure

“That a Supplementary sum not ex-
ceeding Rs 25 /87 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of Miscellaneous Expen-
diture’."*

Demand No. 4.
ministration

Working Expenses—Ad-

“That a Su-plementary sum not ex-
ceeding Rs 5,87,89,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1971, in respect of “Working Expenses—
Administration".”

Demand No. 5. Woriing Expenses—Repairs
and Maintenance

“That a Supplementary sum not ex-
cecding Rs. /4,76 8%,.0u be granted to the
President 1o defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Working Expenses—
Repairs and Maintenance"."

Demand No. 6. W orlingE xpenses—Opera-
tiog Stafl

“That a Supplementary sum not ex-
ceeding Rs. 13,/0,17,000 be graoted 1o
the President 1o defray the charges which
will come in course of payment during
the year ending the 31st day of March,
19.1, in resrect of ‘Workiog Expenses—-
Operating Staff”.”

Demand No. 7. Working Expevses Opera-
tion (Fuel)

“That a Supplementary sum not ex-
ceeding Rs. 826,660 be granted to the
President to defray the charges which
will come in course of payment during
the year endirg the 21st day of March,
1971, in respect of ‘Working Expenses—
Ovperation (Fuel)'.””

Demand No. 8. Working E:penles—ﬂperl—
tion other than Staff and Fuel

“That a Supplemen'a~y sum Dot ex-
ceeding Rs. 554 ,000 te granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3lst dav of March,
1971, in respect of *Working Expenses-—
Operation other than Staff and Fuel'.”

Demand No 10. Working Expenses—Staff
Welfure

“That a Supplementary sum Dot ex-
ceeding Rs 7.45,50,0 0 be granted to the
President to defray the chargss which
will come in course of payment during
the year ending the 1<t day of March,
i971. in respect of ‘Workinz Expenses-
Staff Welfare"."

Demand No. 15. Open Line Works—
Capltal, Depreclation Reserve Fund and

Development Fund

“That a Supplementary sum not ex-
ceeding Rs. 3,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of M.rch,
1971, in respect of *Open Line Works-
Capital Depreciation Reserve Fund and
Development Fund'."

15.12 hrs.

APPROPRIATION (RAILWAYS) NO. 4,
BILL®, 1970

THE MINISTER OF RAILWAYS
(SHRI NANDA) : 1 beg to move for leave
to introduce a Bill to provide for the autho-
risation of appropriation of moneys out of
the Consolidated Fund of India to meet the
amounts spent on cerlain services for the
purposes of Railways during the financal
year ended on the 31st day of March, 1969,
in excess of the amounts granted for those
services and for that year

MR. CHAIRMAN : The question is :

“That leave be granted to Introduce a
Bill to provide for the authorisation of
appropriation of moneys out of the Con-
solidated Fund of India to meet the
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amounts spent on certain services for the
purposes cf Railways during the financial
year ended on the 3ist day of March,
1969, in excess of the amounts granted
for these services and for that year,”

The motion wa, udopted,

SHRI NANDA : Tintroduce} the B/l

Sir, I beg to movet :

“That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India
to meet the amornts spent on certain
services for the purposes of Railways
during the financial year ended on the
st day of March, 1969, in excess of
the amounts granted for those services
and for that year, be taken into con-
sideration.”

MR. CHAIRMAN : The question is :

“That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India
to meet the amounts spent on certain
services for the purposes of Railways
during the financial year ended on the
31st day of March, 1969, in excess of the
amounts granted for those services and
for that year, be takem into con-
sideration.”

The motion was adopted.

MR. CHAIRMA™N : The question {s ;

“That clauses 2, 3, 1, Schedule, En.
acting Formula and Title stand part of
the Bill."

The motion was adopted.

.

Clouses 2, 3,1, Schedule, Enacting Formula
and lit e were added 1o the Bill.
SHRI NANDA : I move :
“That the Bill be passed."

MR. CHAIRMAN : The question {s :
“That the Bill be passed.”
The moiion was adopred
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BILL®, 1970

THE MINISTER OF RAILWAYS

(SHRI NANDA) : I move for leave to intro-
duce a Bill to authorise pavment and appro-
priation of certain further sums from and
out of the Consolidated Fund of India for
the service of the financial year 1970-71 for

the

the

purposes of Railways.

MR. CHAIRMAN : The question is :

“That leave be granted to inroduce a
Bill to authorise payment and eppro-
pr:ation of certain further sums from
and out of the Consolida'vd Fund of
India for the cervice of the financial
year 1970-71 for the purposes of Rail-
ways."”

The motion was adopted.

SHRI NANDA : Sir, T introducet
Bill.
Sir, I movet :

“That the Bill to authorise payment
and appropriation of certain further sums
from and out of the Consclidated Fund
of India for the service of the financial
year 1970-71 for the purposes of Rail-
ways, be taken into consideration.”

MR. CHAIRMAN : The question is :

“That the Bill to authorise payment
and appropriation of certain further sums
from #nd out of the Consolidated Fund
of India for the service of the financial
year 1970-71 for the purposes of Rail-
ways, be taken into consideration,”

The morion was adopted

MR. CHAIRMAN : The question is :

“That clauses 2, 3, 1, Schedule, En-
acting Formnla and the Title stand part
of the Bill.”

The motion wa. adopted
Clauses 2, 3, 1. Schedu'e, Enacting

Formula and the Title were added
to the Biu.
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